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FE SUNDAY

| Bae1 ¥ L\ Canara Bank

[ ST ) [A Gavt, wl Indla Usidertaking) Branch Office - Punhana Branch

"IMPORTANT" iy CAN FIN HOMES LTD

LAl i e tdetis] C-18, Param Plaza, RDC Ghaziabad, 201001, Contact: 0120-4086097, 7625079222
N AU E-mail: ghaziabad@canfinhomes.com, CIN: L85110KA1987PLC008699

Possession Notice [Rule 8 (1) (For Inmovable Properties)]
The undersigned being the Authorised officer of Can Fin Homes Ltd. under the Securitisation and

"|‘~ TATA CAPITAL LIMITED
' ' Reqd.

i _ i Office: 11th Floor, Tower A, Peninsula Business Park,
Whilst care is taken prior to TATA Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013.

acceptance of advertising POSSESSION NOTICE (FOR IMMOVABLE PROPERTY

| | its contents. The Indian

A notice is given that the under mention borrower has defaulted the repayment of [}rinCIpa| and L This is o inform that Tata Capital Lid.(TCL) is a rr::n-:la.'lkir_g fnence comaeny and incorporeted Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in
4 ) ) _ | Express (P) Limited cannot under e provisions of the Companias A, 1956 and having its registered office a1 Peninsuia exercise of powers under Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules,
payment of interest in res pect of fﬂ“{’w'ng loan accounts obtained from the bank and the account | be held responsible for such Businass Park, Towar &, 111h Floor, Ganpatrap Kadzm Marng, Lower Parel, Mumbai- 400013 and a 2002 issue_d a demand notice dated 07.05.2026 CaIIin_g upon _the Mr. Efarukh Kha S/o Bundu Kha and
has turned to be the Non Performing Assets, Notices were issued to the borrower and guarantors| | contents, nor forany loss or | | branehaffice amengst ather places at New Delhi  Sranch”). That vide Orders dated 24.11 2023 the | | Mrs. Nastin Wo Efarukh Kha, Guarantor: Mr. Jakir Husain S/o Bindu Khan to repay the amount
| . ttof Mational Compary Law Tribunal (NCLT) Mumbal has dufy sanctioned the Scheme of Armangement mentioned in the notice being Rs. 7,70,434.60 (Seven Lakh Seventy Thousand Four Hundred Thirty Four
under section 13(2) of securitization and reconstruction of Financial Assets and Enforcement of | Sama%te' lncuwgtgasaresqto batween Tata Capial Financal Sarvicas Lirded [TCFSL') and Tata Cleantech Capita? Limited ?hnddSitxtyszﬁisa .Odnly)t.with further interest at contractual rates, till date of realization within 60 days from
; ; : . _ ransactions with companies, (‘TCCL") as transferars and Tata Capital Limitad {TCL") as transferea under the provisions of € date of the said notice. o . o
Security Interest Act 2002 on their last known address. However, the same have been served and as associations or individuals Sections 230 10232 read wilh Section 66 and other anpheabie provisions of the Companies Act The borrowers having failed to repay the amount, notice is hereby given to the borrower and the public in
such they are hereby informed by way of this public notice about the same. advertising in its newspapers 2013 ["said Scheme’). In barms therso, TCFSL and TCCL (Transferor Companias) atang with is gg\r/]virr?slct:garl\:‘;?fegrﬂzrglrgsnsgtigﬁj?(i:l?T)]Pt(r)\zs::izlzr::torfetggvr\)/ir%pﬁjrltggg?fr:f;i:frrig;rllnﬁlrg\gtIlgri‘)c()?égl;ig[
N fth Dateof | : or Publications. We therefore | | "ndétaking ive mergad with TCL, 35 & going concem, togeiner with &l Ihe propenes, 3sses, | p o b0 o1 his 16th day of July of the year 2026.
LRy T Outstanding assets, rights, benefits, interest, duties, obligations, liablites, conlracts, agreements, secuniies i ' D uay 9 C) . . .
Borrower, Guarantors Description of Movable Property Demand | Date of NPA Amount recommend that readers wef, 01.01 2024, In pursuance of the said Order and the Scheme, all he faciily documents The borr.owers attention in invited to provisions of sub-section (8) of Section 13 of the Act, in respect of
Address notice make necessary inquiries executed by TGFSL and &4 ousstanding in respect thereaf stood transfemed to Apphcant Company tTlr}?egvallable.to redrtgerrlnhe s(;ett:#red i?sgts_ < hereby catoned not o dealwith o
. |Hypothecation of Maruti Swift-|15.07.2026 | 09.05.2026 |Rs 14,85,269.07 bef di - and thiss tha TCL s stk to claim the same fram e [Bormowars/Co-Barrowers] i erms heseol € borrower in particuar and tne public In general S hereby cautioned not o deal with Ihe property an

1. M/s Animul Trading|"¥P : ; At erore sending any monies e IR e : bty s et ok heilichior e any dealings with the property will be subject to the charge of CFHL for an amount of Rs. 7,70,434.60

El:ilﬂ'llf-:llpﬂﬁ'y'l E'Ia"?l:’fjﬂlélﬂn:u.?lgarh LEID 1 197CC) PETROL Chassis no, MBHC ZCB3S5PLDGT 530 | Fourteen or entering into any "1&“9’9?5-;'"‘3 "'I"_J-;_!__ﬁ";l"id h:n; I:'IIE Mrﬂ{fd;ﬁmr’mﬁe Tata “‘FELE:EI lejl :-ﬂd“-[;: (Seven Lakh Seventy Thousand Four Hundred Thirty Four and Sixty Paisa Only) and interest thereon.

unnana a3 ewat Encinenc. K12MP1552120 Vehicle Mo, HR-93-4-2858 . - cunbzahon angd Raconsinuchon of Financal Assels and chENteman) of SECurty Intenes . _
! : e . . . Lakhs Ergh'f!:' agreemen’_[s with gdver‘users X012 and in axercsa of powars conferred under saction 13(12) read with Prule 3 of e Security DESCRIPTION OF THE IMMOVABLE PROPERTY
Animul 5/olslamVill lamalgarh Punhana 122508 Mewat | five thousand twa hundred sixty nine and séven paise or otherwise acting on an Interest (Enforzament) Rudes, 2002 ssued 2 Demend Notice — 23-03-2026 a5 below calling upon Property in Mohalla Prempuri, Kasba Dankaur, Pargana Dankaur, Tehsil and District Gautam Budha Nagar,
only) advertisement in any the Biomowers 10 repay the amount mentioned in ihe notice within 60 days fom he date of the said Uttar Pradesh - 203201 and Boundaries of the Property: North: Araji of Sadiq, South: Araji of Hasan Ali,
: East: Araji of Rajpal Singh Chahula, West: Road 10 Feet wide Rough.
Place : Mewat Authorised Officer, Canara Bank manner whatsoever. ! i . . |

The Borrowers, having feiled %o repay the amount, notice is keraby given o the Bomowers, in !Date: 16.07.2026  Place: Ghaziabad  Sd/- Authorized Officer, Can Fin Homes Ltd.

~ particutar and the pubdc, in gereral, hat the urdersigred has fakan Symbolcilonstnctva

' R X : R i !
@) Bandhan | seions ofice  nesh g, e winsa i poncs, ST Aot b o e Rl e
Bank Ellisbridge, Ahmedbad-8, Phone: +31-20421071-75 The Borrowers, i pariculan and the pubic in general, a0 heraby cauboned nat o deal with the FOR CHANMEET LEASING AND FINAMNCE PRIVATE LIMITED
E_I"JFE”? and Ezeﬁ'fdﬁ_ﬂ'lgﬁl;ﬂﬂ" tha P":'F-E":_!Ir wil ba SLIEEH o the charge of he Tﬂ: Capita? Limitad, OPERATING IN THE BUSINESS OF WHOLESALE TRADING AND
r an amotnt refemed to below along with intarest thereon and penad mberast, charges, costs et DISTRIGUTION OF ALCOHOUIC BEVERAGES AT NEW DELHI
ETMEDLIC PDSSESSIGN MDTIE E from dale of demand nobos, {Uniler sub-regutatian (1} of repulation 364 of the Insolency and Bankruptcy Board of India
MOTICE is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest fct, 2002 and in exercise of powers [The mrmr - witention |s invited! 1o provisians of sub-sacion (6] of section 1307 the Acl NSty St hop ¥ Vo Compponts POt | -Lagiatcns, LK)
! - H et ; ; . inrespoct of time available, fo redeam the secured as3ets.)
conferred under Section 13{12) read with Rule 3 of the Security Interest {Enforcement) Rules, 2002, the Authorized Officer issued demand notice ta the Borrowers e n | Relevant Particulars Detalls
on the date mentioned against the account stated hereinafter cafling upon them to repay the amount within 60 days from the date of receipt of said notice. The .I.I:;:::m Name of Obliger(s)Legal A”;E:;ar?:“ SD:;;:: 1. -Hlama arﬁr;aw_;dc-rcgelﬂe d?abmr :-‘:r,f.'wlff-'l L:-a.‘.n_r_.g an;i_;-:ﬂarm Private Limited,
borrower having failed to repay the amount, notice is hereby given to the Public in general and in particular the Borrowers that the undersigned has taken the Nois) Heir{s)Legal Representativels) Notica(s) P'n:;sessinn BI0TE Wi & CIN/LLF No P[N'I@f’:a[;;ft TO0459L3:;
Symbaolic Fna:-e:_t.z-lr.rn of the prupu.rw described herein below urln;.:ier Section 13(4) of the said Act rr_: at with Rule & of the s.md H!Jll:-.‘:-n on the date mentioned against TCFLA |1, H{E Thabar I':"E! Plastic. T 3?35"- Rala Park Shakar Rs. 17.07 2026 2 .-’l:-ilt'f‘_'-E-E- of the regstered office | ﬂi:-ﬁé:ltf? “a?lfg;%;%:r:fts;”r'a.e Nagar,
the account, The borrower in particular and the Public in general is hereby cautioned not to deal with the property and any dealing with the property will be subject 035900 | Basti Saraswall Vinar Dalbi- 110034 43.60,008)- & T TR weais Fiot Resbabia
tothe charge of the Bank for the amounts, interest, costs and charges therson. The borrowers/mortgagor's attention isinvited ta the provisions of sub-section {8) 001140 | 2. Mr. Brij Bhushan Singh T 36364 Rajs Park Shakar zj-ng_gn;ra T 'n.;mimfnﬂﬂi;., whore majonty . | it bl
of Section 13 of the Act, in respact of time available, to redeem the secured assets, 6002 & | Basli Saraswall Vinar Dalh 110034 5 ﬂtﬁiﬁ:iﬁ?ﬁi‘fﬁaﬁﬁ? [y
Name of borrower(s), ] TCEBL |- Mrs. Usha Rani, T 35284 Haja Park Shakar Bash il bt et e e
Eogs Date of Demand | Date of Symbolic | Amount O/s as on SaragwatiVihar Dedhi- 110034 bt i = SR [ : . e :
St o Ruseripion ol the propmtymorigl (e i) Notice Possession Notice | date of demand notice [ | 5852 |4 "o ondar Singh Rajput o P T
Mir. Alk_d_h':snw;;;;rmd All That Piece Or Parcel Of Froprty at Survey No -Khasra No 276, Pindrai [ 15 April 2026 15 July 2026 Rs.22,40,163.90/- ere T&“:?;:ﬁ' T ek Dt S emak vilkc Dol - 5 -:-.?,E,,[,.r,l!:.:_,il.:r:i-?m;m..,._m"il_”P__ ﬁ;f‘fjbﬁi no commertial actiity in st 2-3 years.
Mr Mahendra Rhirkhiri, Ph No 0%, Bnm Nalnpur, Mandia Madhya Pradesh, 431668 | Dhi a5 o0 - - . — - é |-_J,-|p":_,r detalls |'|:,:||_'::..'-g' \aat - 'IEE:-ZIU-EE-;EN;'.' at chanmestcip@gmall.com
Singh Thakur owned By Mahendra 5ingh Thakur And Same Bounded As Under: On Or 0% Aprii 2026) E:jﬁTLﬂE’;;fgiE:'#;‘;at:ﬂ;ET;g:EE :ﬁﬂ::tnli.r:n;st??;i;g:; E::I'Ifl ;E:iﬁ::rmﬁ? ava hﬂ!‘_ﬂ;: fir.:l::v:mirsur:.mulc_nlal "
20008230001748  |Towards North : Land OF Roshanlal, On Or Towards East - Land Of culof Wustatil No.41, Klla No. 27, shuated a1 Vilage Shakur Pur colony known 4 Raja Park, Shakur |55 Grintore o6 inaBoblmat (HL |
Reshanlal, On Or Towards West : Canal, On Or Towards South : Canal And IE:_'_:IE:!L._EEEI_I;? 10034 Favor of Property Mrs. Usha Rani i e 2 E:;Eé'éf;;;‘[f::’ﬁ'l'gﬁ;']i:ﬂ':;“'“” Category A - For PRAs that are Body Corporate
Khasra No 337, Date: 17.07.2026 S~ Authorised Officer, Cincles T osilabie at LIAL {Public Limited / Private Limited) / Partnership
M. Pankaj lain, All that plece or parcel of admeasuring abaut Area 1200 5q.Ft, Plot No.3,[ 15 April 2026 15 July 2026 Rs.18,35,692, B6/- Place: Dalhi For Tata Capital Ltd, LF!rr:f LLP}/ H_Uff Individual {Sole): -
Mrs. Sapna lain Survey No.131,132/2/1/2, Mohallah Gandhi Nagar, Ward Mo 18, Village {Due a5 on :_S-Iv-,f;}hg;atgﬁérﬁ:_[“.'::lﬁ_. ﬁtﬁggf,:w]fl;ﬂtﬁgﬁg
20008020003554, Gaminya, Kasba Begamgan], District Indore Madhya Pradesh, 464821, 08 April 2026) F'U'Hll H':l 'Li = oompleted finandial year (not prior o 31 Manoh
e I = 2025 based onaudited financial sialesrenls:
20003020003581 & |Owned By Mr.Pankajlain, Mrs.5apna lain, -and Same E‘:'”“'ﬂ":.' As Under :- [SEE HEQU'iﬁDﬂ 33(2” For Individieal Imestara: Misimum eonsolidated nal
20008020003898 On Or Towards North ; Plot No.04, On Or Towards East : 20 Ft, Wide Road, On worth of INR 2 Crore at individual kevel / Individual
Or Towards West : Land Of Shikarchand Jain, ©n Or Towards South Plot No.032 OFFICE OF THE RECOVERY OFFICER - Wi Consortium Level In
: : " g DEBTS RECOVERY TRIBUNAL DELHI [DRT 2) the immediately Dﬁcel:h-';f. camplated financial
\,  Place : Madhya Pradesh, Date : 19 July 2026 Authorised Officer, Bandhan Bank Limited 4th Floor, Jeevan Tara E““dEi:E' p;ﬂiamgé Street, New Delhi-110001 {'l::;rlll:rﬁ-l E:LD:-T;}-, r?rb:- ::::Irz;?lll"?:iab.:ﬂl ”r:ni'}'::r'ﬁﬂ
- . - DEMAKND MOTI Aerountant,
Registered Office at: Gateway Building, Appollo Bunder, Mumbai- 400 001 : P
L] C B o ; ; - NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS & Categary B-Fer FRAS: (htare. Finansial
Corporate office at: B Wing, 3rd Floor, Agastya Corporate Park, Piramal Amiti Building, Kamani Junction, Instituti PE Fund Trust Aszat
Mahindra FINANCE |t siea 2 oo P ) BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME e Rl i i S
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES [UNDER RULE 8(6) READ WITH RULE 9(1) OF SARFAESI ACT] Tﬂﬁ;ﬂ-ﬂ"ﬁiﬁf- 05,2026 Fliplion Sompaalg - Misce sty (nvsiment
E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSET CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND P Minimum Assets | ader "-'Iur:li=!‘.r:rm:"l i guit; AL
ENFORCEMENT OF SECURITY INTEREST ACT, 2002{“SARFAESIACT) READ WITH RULE B(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 ('RULES" PUNJAB NATIONAL BANK o o ceston ol okt
Mofica is hareby given to the public in general and in particutar to the Borrower, Guarantor (s} and Mortgagor (s) that the below described mmovable properlies mortgagedicharged Versus completed financial :;'-;al inot prior to 31 March
{eollectvely referrad as “Property™) 1o Mahindra and Mahindra Financial Services Ltd. (“Secured Creditor/NBFC"), 1he possession of which has baen taken by the Authonsed Officer 20¥25| or on the date which is at laast 30 days prior
o the Bank undar section 13(4) of the SARFAES! Act read with the Rules, as detailed hereunder, will be soid an “As s where Is", “As is whatis”, “Whatever there Is" and “Without Recourse SHRI BRIJ BHAN SINGH Ny el PV L, Dt
Basis" an Data. for recovery ofthe Bank's outstanding dues plus interest as defailad heraunder under Rules 8 and 9 of the Rules by inviting bids as per below e-auction schedule: To ag-_ 1},”.-.“ I:_"f:;n;-l;!f_:gl;l Funde .é.g.-,u,i;, ;.‘-:-.E:;”..«.:i ;.'f:
E;Ti‘_&f_ﬂ!ﬁ_ﬂ_ﬂ_l’ii}[lj-{ﬂ_l’l I:II_F'-E_I"-EES_, Qﬁlsliﬂ_ﬁi{!ﬂ !:IfUE_s__ﬂ"d PF'-‘IIJ'EI’t]f lC[H]Sh B Eh 5 h impestmenty deployment in Indian compahies o
] Flj an Ing Indian asseqs of 'at leasd INE 200 CR an the date
Demand Amount, Property | Last Date for | Date & Gt :
it Damand Notice Inspection|Receiptof Bids|  Time 5o ko aditbid Also At: B-124, MOUNT KAILASH, NEW DELHI - 110065, Also At; B-187, MOUNT A il bl 2
Narasgor (s Date & Possession along with of - KAILASH, NEW DELHI - 110065, Also At: 204, ALLIANCE TOWER-I|, PLOT NO, T, The Rescfuton Applcant must be eligible under
rtgagor {s) Date and Time | document(s) | E-Auction LOCAL SHOPPING CENTRE, SAVITA VIHAR, DELHI - 110092, Also At: 203, Section 284 of the Insolvency and Bankriptey
1. Mr. Anil Kumar Demand Amount: | 27.07.2026 06.08.2026 |E-Auction Reserve Price: Mr. NISHANT TYAGI +31 8077138227 SECOND FLOOR, ALLIANCE TOWER, SAVITAVIHAR, DELHI- 110092, AlsoAt: - | llll | - e e o T
| (Bomower) Rs.92,17,004.46/- (Rupees fo Date: | Rs.30,00,000/- (Rupees Thirty |  NISHANT TYAGI@manindrafinancs com 67, BASEMENT PART-l, ASHOKA ENCLAVE - II, SECTOR - 37, FARIDABAD, | [|*™| -5 date for raceipt of expraseian | 03 August 2025 (Manday)
2. ?gs. Héran ; I'ﬂrlnr.-:h*-i ﬁ#ahhaﬁgvm;n 3|13-|:'T"-2f|25 07082026 Lakh Only) Mr. MANJEET DAHIYA +81 9900441820 HARYANA - 121003, Also At: A-35, THIRD FLOOR, SHALIMAR BAGH, DELH! - | |11 Date of issus of provisional list of | 13 August 2026 [Thursday)
Q=DCHN 1) TSN FOLE R SO | D) Earnest Money Deposit. e ; 110088, Also At: V.P.0. FAZIL NAGAR, P.S. PATHERWA, DISTT. KHUSHI NAGAR, | il {Proseective tesobullon spptennts | s
3. Mr. Sunil Kumar Paisa Only) as on 057 [11:00 AM 1o E-Auction | e 300000 (R Thie MAN.JEET.DAHIYA@mahindrafinance. com n 17 |Last date for submesion of 16 Auguse 2006 |Tuasday)
- 2 , 53,0000 (Rupees THIEE |y, ppaASHANT YADAV +01 9717177806 LT TARFRACESH Skjdesiors 1o giokisiorl |3
{Cn — Bomower i_l Dctober 2025 5:00 PM 10:00 AM Lakh Cnly) fi CD 21MS. (DR.) RIEAT ALI D/O SHRIALI MOHAMMAD BHAT. SFS DDAELAT NO 13| Date of lssde of Tiral It of |28 Alaguest 2006 (Fricay|
Demand Notice Date: L Bid | tal A . | PRASHANT YADAV 11 @mahindrafinancs.com (CD 2) 3. {DR.) ' ' __| prospective rescéution apphcants | ______ S
. 04 00 PM o0 IRCremen mg-unt. E-'Iz'q. GROUMD r'_DE'R MGUNT KAILASH EAST OF I‘f.ﬂanﬂl.-E-H. NEII."'." DELHI- 14, Date af iasue al inlarmation 02 Septariber 2028 Wednaesday)
06.10.2025 | Rs.25,000/- (Rupees Twenty- | M. VARAD BHARNUKE +31 8097185044, 110065, Also At: 45, NRI COMPLEX, GREATER KAILASH PART-V, NEW DELHI - reerorsridm, vl sation ekr
i | Possession Date: 27,03 2026 Five Thousand Only) VARAD BHARNUKE @mahindeafinance.com. 110048, AlsoAt: AG-35. 1stAND 3rd FLOOR. SHALIMAR BAGH. DELHI- 110088 ?"EL".J;:';LEQSTJE'.'F“‘?' plans
{ITEMMND-1 - Allthe piece and parcel of the House Mo, 746/, ofd no 746, admeasuring approx 1.5 marlas or 42 sq yards, ram bagh, road, Bach Ki Diggs, Sikbgarh Mohaa Ward Mo 13, This is bo nobty that as per the Recovery Certificate isswed in purseance of orders passed 1= 'Eg”:k-:?'-d"h " - e i S T
| District Ambala, Harayana— 133001, Bounded as follows:; On or Towards East by: - Sireel, On or Towards West by: - Dther Owner, On or Towards North by: - Other Owner, On by the Presiding Officer, DEBTS RECOVERY TRIBUNAL DELHIDRT 2)in TAH 282015 B rn:::;li*:;n |_1|r.-.5|-:5m:=hILI & gz i
\or Towards South by: - Stree! an amount of Rs 40362378  Rupees Four Crore Three Lakh Sixty Two Thousands | [l 16| Frocess emall id 1 subimi | Ehanmeelcp gl com
For detailed lerms & condibons of the sale, Pleaze refer 1o the provided link al hiipsshwy mahindrafinance comisme-loansfauchion-nobices or contacl with Authonsed Officers & for E- Three Hundred Seventy Eight Only ) along with pendentelite and future interest @ 13 % 1'}.'Eliﬁlaafli.5:!:-:::l.ﬂ.: r;ﬁr-?na Debitor's | R
Auction Guidance Contact Person Mr. Balaji Mannur, Mob No: 7977701 080, e-mas-1d: Mannur.govindarajanifc lindia.com. Simple Interest Yesrly wef. DM 3012 tll realizabion and costs of Rs 150000 { Rupess | registration status as MSME _ :
Date: 19.07.2026 | Place: Ambala, Harayana. SDJ- Authorised Signatory, Mahindra and Mahindra Financial Services Limited| | One Lakh Fifty Thousands Only) has become due against you (Jointty and severally! | Bl Tre Comporate Insolvancy Resolution Pracess has been extended up to 26.08 2026, Any
Fully/Limitesd). rcug'.lmr EHILHE'}J'-EJE"'L:M the said date shill e subject o the approval af thie Hon'bhe Netiona
IMpany Law ribienel

| l!‘ q pun]ﬂb nﬂtiﬂnﬂl b'l:'lnk BRANCH: MAIN BRANCH, POSSESSION NOTICE 2 ou are hereby directed to pay the above sum within 15 days of the receipts of the . CAQP) ishant Jain
[

[Under Rule 8{1) of Security Interest nedice, faling which the recovery shall be made in accordance with the Recovery of Debls . E
.the name you can BANK upon | AMROHA (Enforcement) Rules, 2002] Due 1o Banks and Financial Institufions Act, 1993 and Rutes thers under — p,ﬁ,t,,Eﬂf,"ﬂ?f:;:‘;;fprfﬂ;:fwﬂﬁmﬁEQT;E;;ETJET;E’

. 1 i A . i1 : F i . Authorisation for Assignment (AFAL Valid up to 31 December 2028
Whereas, The undersigned being the Authorised officer of the PUNJAB NATIONAL BANK, under Sacuritization snd Reconstruction of Financial Assets EE:;E:E ;r E ,;f;fg;[zgfi;ntﬁ PR ELARY PR PG AR N Lt sty
and Enforcemeant of Security Interest Act, 2002 (Act No. 54 of 2002) and in exercise of powers conferred under section 13(12) read with Rule-3 of the i R

Date: 19.07.2026

Securily Interest (Enforcement) Rules, 2002 issued demand notice on the date mentioned against account and stated herein calling upon them to repay the 4. You are hereby ordered 1o appear before the undersigned on21.07.2026 31 10:30 a.m. Place: New Delhi
amount within 60 days fram the date of recaipt of sald notice., for further proceedings .
The borrower having falled to repay the amount, notice is hereby given to the borrower guarantor and the public in general that the undersigned has 3. Inaddition to the sum aforesaid, you will also be liable to pay: i

laken possession of the property described hersin below in exercise of powers conferred on him'Mher under section 13(4) of the said Act read with rule 8 of (a) Such interests as is payable for the period cammencing immediately aflar thes notice of .
the Security Interast (Enforcement) Rules, 2002, The borrowar/gurantor in particular and the public in general are hareby cautioned nol to deal with the the cartificate ! execution procaadings -H 1- a'l't'
%{};}E‘:y and any dea_iings w_i1 h _m?j propery wll ﬂers.u l‘gje:ﬂ o thn{;ha;ge ﬂl_’1 heﬁ UI;I.:I.&E HJ!_I.TIEIHAL E.:LN K. Iur1:|ehanmun1:and interast theraon, ot (b} Al cosls; charges and expenses incurred in respect of the senvice of this notics and — P

o barrowers attentions is invited 1o provisions of sub-section (8) of section 13 of the act, in respact of time available to radeam the secured asset, Details S . ek A0 &l o i iy e petica
of properties where possession had been takenis as follows: gj;dnts 20 G pROCeRscs A0 R OUIr PIUCRAGHTE IDRAIH lor racoverir s armoun! ALPEX SOLAR LIMITED

1 T _ R o  CIN: L51908DL1393PLC171352 |
Sr. | Name of the Borrower/ Description of the Immovable Properties Outstanding | e Given under my hand andthe seal of the Tribunal, on this date: 18.05.2026 Regd, Office: B-79, Shivallk Enclave, Near Malviya Nagas, Mew Deihi-110017, India
No GinseaniceVioriiRgor) Amount as per |_RMENC TOTCH Sd- Email: info@alpax.in | Website: www.alpexsolar.com | Tel: 431 120 234114

i Date of P '
i Rash S | Demand Nofice e DS EIEAR NG ETIGETEAM POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

g | Wis: Arvind Traders, (Borrower) [roperty sftuaied al Monalia - Amirona Khes, Banar Lhungl, Amrana, (L), 04822036 NOTICE is heraby given fo Members of Alpex Solar Limited (the “Company”| pursiant o
Sh. Arvind Kumar s/o Sh. Ram |Area 0.721 Hectare, (In the name of Sh. Arvind Kumar s/o Sh. Ram Singh), a5 on Pt o : . i
Hani 3 73 B 198 : 15.07.2026 thee prowisdons of Sactions 108-and 110 of the CompaniesAct, 2013, | Act’) read with Rules
Singh (Proprietor & Mortgagor) & egistered in Bahi No. 01, Zild Mo. 1673, Pages 95-126. Senal No. 3101, Dated 04.05.2026 + , = e A L e Al gk
a9 P gag o Rt : . _ ; ; 20 and 22 of the Companies (Management and Administration) Rules, 2014 ('Rules’), as
Sh. Naresh Kumar /o Sh. Shiv Lal | 1904.2005. Bounded: by: North By: Sarsk Sarkar South By: Agnouliure int. & other amended, and other applicable provisicns of the Act, (inchuding any statutory modificaton
- : Land of Chatram East By: Agrculture Land of Tularam & others West By: charges i Rt b P e 5 . N ooy, Bk A I
{Quarantor) Agriculture Land of Satish Saini or re-enaciment thereaf for the fime being in forca), Regulation 44 of the Securiies and
2 Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulatbions
3 Mis Kanchan Enterprises, |Propery Siuated al Mohalla — Shastrl Nagas, Amroha Khas, Andar Chungi, | Rs. 10,00,358.70/- 04.05.2026 2015 {LODR Regulations’) and Secretarfal Slandard - 2 on General Mesalings issued by
(Borrower) Sh. Shishpal Singh sio | Amroha. (UP} Area 107.50 sq. mirs,, (In the name of Sh. Shivam Kumar sio Sh. as on 17.07.2026 the Institute of Company Secretaries of Inda '55-2"), as amended from time {o time. read
Sh. Kripal Singh (Proprietor) & Sh. | Suresh Singh), Registered in Bahi Mo, 01, Zild No. 13368, Pages 15-26, Seral |  30.04.2026 + B with General Ciroutar Nos. 1412020 dated April 8, 2020, 1772020 dated April 13, 2020, and
Shivam Kumar s/o Sh. Suresh IH-:.I'I. 10628, Datad ?ﬂ.DE.EﬂEE.B?undﬁd: MNorth By ‘Rasta HuSh!El-rh':'l 2 r'."lE.'l‘-"! imt, & other subsaquent circulars issued in this I'I-','gi-ll'lj thes I3zl hmng 0Ar2025 I.'.’u'-tl.e.ﬂ Sentamber 22
Singh (Guarantor & Morigagor) Wide South By: Arajl of Mohd. Arif East By . Arajl of Mohd, Arif West By Araji of | charges 2025, issued by the Ministry of Corporate Affairs ' MCA) {hereinafter collectively refiesred
Reena Yaday | to a5 ‘MCA Circulars’), read with applicable ciroulars ssued by Seourities and Exchange
Board of India (SEBI) from lime 1o bme and ofher applicable laws and regulations.
approval of mambers of the Company iz hereby sought for passing of the following
Resalufions through remole e-voling

.q.l_J'“EII ala.laa a._Cﬁ . punjnb thionnl bnnk Circle Office : Raj Tower, Shlvajl Nagar 5r. No. | Description of the Resolutions Resolution

H?}# il Hﬁ}ﬁf ... the name you can BANK upnn.’ De|h| Road, Saharanpur-247001 (U P) 1 ?L*Ellfumag:ag:&fﬁﬂuﬂgf ;:!u;;ﬁ:lsdiﬁrﬁ?;ﬂlif:?::?eCﬂr‘r’lpi-]n'r' Special

2 Approval for increase in the bormowing powers under Seciion

F = - F 2 I s A E.'.!'EF"IQE_SS1
Date 18.07.2026 Place - Amroha Authorized Officer Punjab National Bank e

180{1}c) of the Companies Act, 2013 up to Rs. 2,000 Crore Special
E AU CTI O N SALE N OTI C E d. | Approval for sefing, leasing, otherwise disposing of the whole
- or substantially the whode of the underfakings of the Company
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002. Notice is or creation of hypothesations | morlgages andlor charges under
hereby given to the publicin general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the constructive/physical/ symbolic possession of which has been taken by the section 180[1)(a) of the Companies Act, 2013 Specal

Authorised Officer of the Bank/ Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on the date as mentioned in the table herein below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s) 4

) ] ring eto Maten T i i
and guarantor (s). The reserve price and the earnest money deposit will be as mentioned in the table below against the respective properties. pproval for entering nto Material Related Party Transactionis)

with Alpeyx WWVME Congorlium [ANC), a Joini Veniure [/

S C H E D U LE O F T H E S E C U RE D ASS ETS The Pu51jﬂEIZTI?:'::r|f; Lr::'EE:”E:::Em af the mermbers on the resolutions af:j::::rm

the Postal Ballot Nofice has been sent electronically ta the members whose emal address

. o . : . . iz reqisterad with the CompanyDapositotes'Company's Reqistrar and Transfar Agent
S. Name of Branch Description of the Immovable Properties Dt of Demand Notice uls 13(2) Reserve Price DATE& | Details of The a5 on Friday, July 17, 2028 (“Cut-off Date"), The Company has completed elecironic
No. Name of the Account Mortgagedl Owner’s Name of SARFAESI ACT, 2002 EMD TIME Encumbrances ?'%-D?Ilghz‘ézg‘.é Postal Ballot Notice along with the explanatory statements on Saturday
i Outstanding Amount s g
Name & Addresses of the (Mortgagors of Property (ies)) 3 29 Noti Last Date of Denosit of EMD OF Known To i accorance il the aloresaid MOA Glrculors the requirament for-sending physical
Borrower/Guarantor ason ( ) otice p AUCTION The Secured copy of the Motice along with Postal Ballot form and pre-paid business envelopa. has
Possession Date of u/s 13(4) Bid Increase Amount Creditors hEEhﬂEfﬁIrEd..ﬂﬁ[ﬁDrdan_h‘ Men'.b&rai:]n-_' req.u!r:-!d to communicate their assent or dissent
thwough the remaote e-violing systerm ondy provided by COSL
of SARFAESI ACT; 2002 Remofe e-Voling shall commence from Sunday, July 19, 2026, at 09:00 a.m. (IST), and
Nature of Possession Symbolicl end on Monday, Acogust 17, 2026, a1 05:00 p.m. (F5T) [baoth days inclusive). During this
\ . peariod, members may cast their vole slectronically, The e-vating module shall be disabled
Physicall/ Constructive by C i i is cast
v COSL for voding thereafter. Cnca the vote onresolubons is-casd, the Member shall not
I : . be aliowed to change it subsequently or casl their vole again. A persan who 5 nol a
PNB : ARMB, Saharanpur One Residential House measuring area 80 Sq Yards or 66.89 Sq Meters having 22-09-2025 Rs. 15,93,000/- ! i : :
1| Shriviay Sainisio  ate ShriTelooram Saini& Sm | dimension in East 60 Ft, West 60 Ft, North 12 Ft & South 12 Ft related to Khasra - 04-08-2026 Not Fieanbor gs-0n g LatonUale sookl. freaf the: Hobte Tor miemalion: purpeses. only.
Saroj Bala w/o Shri Teloo Ram (Both) Add 1: H. | No. 3/8, 3/9, 3/10 situated at wake gram Taharpur, Paragana, Tehsil & Distt. Rs. 23,07,799.99 /- Rs. 1,59,300/- ; Members whose email address are not registered are requested 1o update the same with
No. 3/1810, Near Ganesh Soap, MGM Road, | Saharanpur darabadi Siddharth Enclave The Garden City, Saharanpur owned by | | i ¢ b o intoract 8 other expences rom Known their respective Depository Participants,
Saharanpur-247001 (U.P) & Add 2: Siddharth [ Smt Saroj Bala w/o Late Shri Teloo Ram vide sale deed dated 21.05.2022 P 04-08-2026 11:00 AM to The Matice will also be available on the Company's website al www.alpexsolar com
Enclave, The Garden City, Saharanpur-247001 reglstered at Bahi No. 1,J_|Id No. 8818, Pages 175-196 at Sr. No. 4412 reglstereq 4o, 04:00 PM website ofthe National Stock Exchange of India Limited { NSE') atwww.nseindia com snd
(U.P) in the office of Sub- Registrar-l, Saharanpur. Bounded as per sale deed- East: 18-12-2025 Rs. 20,000/- T 1 of Central D tory Services (India) Limited (“CDSL™) al
Plot of other person; West: Remaining part of plot, North: Rasta 25 feet wide; on the webs) .‘5' ol Leanir eposlary Services (India] Limied | ) ak
South: Remaining part of plot Symboﬁc WAL EVOHININGES. COML
The Board of Direclors have appointed MYs. MWarendra Rahalkar & Co., Company
2. | PNB: ARMB, Saharanpur All that part and parcel of Residential House bearing MPL No. 2C/843 constructed 20-01-2026 Rs. 38,88,000/- secretanes in Practice (Membership No. &5 18153, COP Ne. 288501, as the Scrutinizer
g/qj'g‘gol‘zp S"}%‘ ?/0 Sw Rg?\lheyz'-asl 'T‘/O Add 1: 9 Wtegtgrlr:‘ patrtﬁf i'f:’tsr\éol'f’ ’fgagra Tr?'3507|§ hat"ing dimensions i”1%?)3t830$ e‘;t’ Rs. 2574 02421/ R, 368,500 04-08-2026 Not for conducting the Pestal Ballot through remote e-voting in a fair and ransparent mannear
, Kamal Lolony, vvar 0. Z, Saharanpur- es eetl, No ee ou eel measuring area q Yaras S. 4, . - S. 9,00, - o t i . § A A
247001 (U.P) & Add 2: MPL No. 2C/843, Plot No. | situated at Pathanpura ZA darabadi Surya Vihar Colony near Dera llahipura, PT| | 1 ¢ o s o o o0 o from Known The results of the Postal Ballotwill be declared an or before Wednesday, August 19, 2026
4, Khasra No. 578, Pathanpura ZA, Surya Vihar | & Distt. Saharanpur originally owned by Smt Santosh Kumari w/o Shri Radhey Lal Vitiid ! rexp 04-08-2026 11:00 AM to The dectared results along with the Scrufinizer's Report would b&\.nmm.'nlt:a;led to NSE
Colony, Near Dera llahipura Kabristan ke Barabar | inherited to Shri Anoop Singh after the death of original purchaser registered at 04:00 PM by placing the same along with the Scrulinizers Report on the Company's website
wali Gali, Jain College Road, Saharanpur-247001 | Bahi No.1, Zild No. 3081, Pages 235 at Sr No. 15127 AD Book No.1, Zild No. 24-04-2026 Rs. 40,000/ www.alpexsalar.com, aswell 2s on website of CDSL atwww.evotingindia.com
(U.P) 3607, Pages 17 to 30 on dated 06/12/1990 in the office of Sub-Registrar, - In case of any queries, or ssues with respect to remote e-voting facility/systemn of COSL
gaharanpur. Boundarlesf as per S.ale Deed - East:. Plot of Beer Singh; West: Symbollc members may send an emall to hefpdesk evoting@edsindia.com or contact on toll free
ommon Road 20 feet wide, North: Plot No. 5; South: Plot No. 3 ; ; | : i L
no: 18002109911, All grievances connected with the facility for vobing by elecironicmeans

TERMS AND CONDITIONS : The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and tothe following further conditions: 1. The properties are being sold on “AS IS WHERE IS BASIS” and “AS IS ey be addressad to Mr. Rakesh Dalvi, Sr. Manager, Central Depository Services [India)
WHAT IS BASIS” and “WHATEVER THERE IS BASIS” 2. The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of the information of the Authorised Officer, but the Authorised Officer shall not be answerable for Limiled, AWing, 25th Fioor, Marathon Futurex, Mafatlal Mill Compaounds, N M Joshi Marg
any error, misstatement or omission in this proclamation. 3. The Sale will be done by the undersigned through e-auction platform provided at the Website https://baanknet.com on 04-08-2026 @ 11.00 AM to 04.00 PM. 4. For detailed term and conditions of the Lower Farel iEast), Mumbai -400013.
sale, please refer https://baanknet.com . For any query the Interested bidder May Contact Nodal Officer Mrs. Rakhi Bahuguna, Authorised Officer of ARMB, Raj Towers, Shivaji Nagar, Delhi Road, Saharanpur, Mob. 8130692377 The Authorised In case of any queries with respect fo resolutions proposed to be passed through this
Officer reserves the right to reject or accept all or any bids without assigning any reason. The Authorised Officer further reserve the right to postpone/cancel /adjourn/discontinue the process of E-Auction at any stage without assigning any reason & his decision in Postal Ballat, mambers may write an amail to .Enmpz;,-,.'- atinvestorsi@alpes.in
this regards shall be final. The Authorised Officer may vary the terms of E-Auction at any time witout assigning any reason. Incase the contents of English Version & Hindi Version differs, the English version shall prevail. AT
For Adpex Solar Limited
ALL CONCERNED TO NOTE THAT THIS PUBLICATION IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002 TO THE BORROWERS /MORTGAGORS/GUARANTORS. Sakshii T =
dsEm | omar
. . " . : Diate: July 18,2026 Company Secretary & Compliance Cfficer
Date : 18-07-2026 Place : Saharanpur (U.P.) Authorised Officer (Punjab National Bank) =ity Membership No: A48936
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